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IN THE HON'BLMNAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA No.164 of 2024

IN THE MATTER OF:

Varun Gulati Applicant

Versus

State of Haryana Respondent

Status Report on behalf of Haryana State Pollution Control
Board, Panipat in compliance of order 06.11.2024

Most Respectfully Showeth:

1

That the above said matter was listed before this Hon'ble Tribunal
on 06.11.2024, wherein following directions were passed by
Hon'ble NGT-

“Learned Counsel appearing for the State of Haryana and HSPCB.
has admitted that till now no recovery of EC has been made. He
has assured that the effective steps for compliance of the orders
passed against Respondent No. 5 and 6 will be taken within a
period of four weeks, and a compliance report will be filed

immediately after four weeks.”

That enhanced Environmental Compensation has been imposed of

Rs.1,69,80,000/-  beside C of

Rs.1,79,10,000/- already imposed against M/s Ansal Properties &
Infrastructure Ltd., Sushant City, Phase-I & Phase-II, Sector-19,
Panipat vide No.[/255843/2024 dated 08.08.2024. The project
proponent M/s Ansal Properties & Infrastructure Ltd., Sushant City,
Phase-] & Phase-ll, Sector-19, Panipat has partly deposited
Environment Compensation amount of Rs.5,00,000/- and has
submitted request letter for grant of time and permission to deposit

the rest of amount in and




same has been sent 85&teﬂt Authority to take decision on
the request made by the unit. Copy of enhanced Environment

Compensation Orders is attached as Annexure-A.

That environmental compensation amount of Rs.5,47,50,000/- vide
order No.1/257258/2024 dated 05.09.2024 had been imposed on
unit M/s TDI Infratech Ltd., Sector 37 & 39, Village Kabri-Faridpur,
Panipat but till date environmental compensation has not been
deposited by the unit. Copy of EC Order is attached as Annexure-

That prosecution action has been taken against the above said
defaulting projects by filing complaint in District Court, Panipat
under the provisions of Water (Prevention and Control) Act, 1974

by HSPCB.

That to recover the c amount
has been initiated against both the defaulting projects by Deputy
Commissioner, Panipat. Summons had been issued to both
defaulting units on 14.01.2025 and 17.02.2025 by Tehsildar,
Panipat as per direction issued by Deputy Commissioner, Panipat
to recover the Environment Compensation amount under Land

Revenue Act. Copy of summons are attached as Annexure-C & D.

That the above status report is being submitted for kind
consideration. It is undertaken to comply with the directions

passed by the Hon'ble Tribunal.

Qd&m £
W

Ajay Ahlawat, AEE Bhupinder Singh, EE

HSPCB, Panipat Regional Officer, HSPCB,

Panipat
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File No. HSPCB Gguter No. 908073)
1/255843/2024

1/255843/2024

HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula
Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspcbho@gmail.com
Website: hspcb.org.in

Office Order

Whereas, Honble National Green Tribunal (NGT) has issued directions to
impose penalty on non-complying polluting units and to levy compensation on the
principle of "Polluter Pays" 1o recover the Environment compensation for the
restoration of environmental damages caused:

Whereas, the Hon'ble NGT in the matter of Paryavaran Suraksha Samiti &

Ors. Vs Union of India & Parveen Kakkar & Ors. Vs MOEF & Ors. it was held that
*11. Needless to say that it will be open to the SPCBs/Committees and
CPCB to take coercive measure including recovery of compensation for the
damage to the environment on " Polluter Pays" as well as also to direct
taking of such precautionary measure as may be..."

Whereas, in 63rd conference of Chairmen and Member Secretaries of
PCBs/Committees held on 18.03.2019 It was decided that SPCBS/PCCs may
frame their guidelines on environmental compensation based on CPCB's report
circulated in the agenda of the said meeting and to provide their inputs
environmental compensation report
Whereas, the Board has decided to adopt the methodology suggested by
CPCB for assessment, imposing, collection and utiization environment
compensation from the polluting units in the state of Haryana. Accordingly a policy
was framed by the board vide order dated 29.04.2019 and dated 20.12.2019 n this
regard, which have been superseded on 22.12.2021;
reas, the Board has constituted envronment assessment compensation
committee from time to time and presently the committee constituted vide order no
HSPCBIEStt/2023/4429-4437 dated 26.10.2023 is in force to assess the
environment compensation of the units found operating in violation of the
provisions of the environmental acts:

Whereas, the Regional Officer, Panipat vide his letter dated 06 06 2024
recommended the case for imposing environmental compensation penalty for
violation of the environmental laws committed by Mis Ansal Properties &
Infrastructure Ltd., Sushant City, Phase-l & Phase-ll, Sector-19. Panipat and
reported the violation during the inspection on 12.04.2024 about CTO granted to
the unit has already expired on 31.03.2021 but the unit still has not obtained fresh
CTO, STP was found non-functional, unit has not provided flow meter. separate
energy meter on STP, STP of capacity 25 KLD provided by unit is not sufficent to
cater the discharge of whole township. no slucge generation at time of inspection
and unit has not submitted details regarding mode of disposal of sludge generated
The project proponent have not submitted the permission to discharge the effluent
into HSVP sewer.

Ganarstd trom «Office by A1 BHAGWAN. Clrk 2 (ig, CLERK 1 LANNING BRANCH HSPCB on 03/04/2024 11 45 A1
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File No. HSPCB-0SPOB-6080002 £08 SPCH-HERTBH{&REAuter No. 908073)

The matter was placed before the Commitiee consiituted for assessment of
environmental compensation in it's meeting held on 16.07.2024 and the committee
finalized environmental as Rs 1.69.80.000~ where Pl=Pollution Index, N= No. of
days of violation considered for for 566 days e 19.11.2022 (After date of
environmental compensation already imposed up to 18.11.2022) to 06.06.2024
(date of for imposing to Head Office)
unit R = Faclor in Rupees. S= Factor of scale. LF = Location Factor;

Therefore. M's Ansal Properties & Infrastructure Ltd . Sushant City, Phase-I
& Phase-1l, Sector-19. Panipal 's hereby directed to deposit Rs. 1,69,80.000/-
(Rupees One Crore Sixty Nine Lakh Eight Thousand only) towards environmental
compensation penalty for the damage caused (o the environment, with the
Haryana State Pollution Control Board in it's account no. 100053543757 having
IFSC code no. INDBO00D164 in INDUSIND BANK situated at Sector-9, Panchkula,
within a period of 30 days. failing which unit shall be liable for action under the
applicable provisions for non compliance of the directions of the Board.

Dated Panchkula, the P. RAGHAVENDRA RAQ
08-08-2024 CHAIRMAN
EndstNo. HSPCB/PLG/2024 Date-

A copy of the above is forwarded to the following for information and
necessary action please:

1. The Regional Officer, Panipat Region, Panipat.
2. Sr. Account Officer, HSPCB Panchiula.
3. M/s Ansal Properties & Infrastructure Ltd., Sushant City, Phase-| & Phase-ll,
Sector-19, Panipat.
Signed by
Vikas Chand
Date: 08-08-2024 132542
Environmental Engineer (HQ)
For Member secretary

2
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Fite No. HSPCI M SHELL
s257258/2026
/257258/2024,

puter NO. 310344)

HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula
Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspcbplanning@gmail.com
Website: hspcb.org.in

Office Order.

Whereas, Hon'ble National Green Tribunal (NGT) has issued directions to
impose penalty on non-complying polluting units and (o levy compensation on the
principle of "Polluter Pays” to recover the Environment compensation for the
restoration of environmental damages caused:

Whereas, the Honble NGT in the matier of Paryavaran Suraksha Samiti &
Ors. Vs Union of India & Parveen Kakkar & Ors. Vs MOEF & Ors. it was held that
“11. Needless to say that it will be open (o the SPCBs/Commiltees and
CPCB to take coercive measure including recovery of compensation for the
damage to the environment on * Folluter Pays” as well as also to direct
taking of such precautionary measure as may be.

Whereas in the 63rd Conference of Chairmen and Member Secretaries of
PCBs/Committees held on 18.03.2019 it was decided that SPCBS/PCCs may
frame their guidelines on environmental compensation based on CPCB's report
circulated in the agenda of the said meeting and to provide their inputs
environmental compensation report;

Whereas, the Board has decided to adopt the methodology suggested by
CPCB for assessment, imposing, collection and utiization environment
compensation from the polluting units in the state of Haryana. Accordingly  policy
was framed by the board vide order dated 29.04 2019 and dated 20.12.2019 In this
regard, which have been superceded on 22.12.2021

Whereas, the Board has constituted environment assessment compensation
committee from time to time and presently the commitiee constituted vide order no.
HSPCB/ES!/2023/4429-4437 dated 26102023 is in for assess the
environment compensation of the units found operating in violation of the
provisions of the environmental acts

Whereas, the Regional Officer. Panipat vide his letter dated 26.04 2024 and
27.06.2024 recommended the case for imposing environmental compensation
against the said unit, Hearing was given 13.08.2024 to the unit and Regional office
Regional Officer, Panipat was present during hearing but nobody attended tne
hearing from the unit's side. The Regional Officer, Panipat Region informed that
the unit is a Township Development Project and is covered under the Red category
under consent management system of the Board and is a large scale unit. The site
was inspected by the then field officer Sh.Pardeep Singh. AEE and Jomt
Committee constituted by Hon'ble NGT on 12.04.2024 & 19.04.2024 and during
inspection it was found that the unit was operating without obtaining prior CTO from
the Board. Further, the CTE of the unit has expired on 25.09.2015 but the unt has
neither got the CTE extended nor submitted compliance of condition of CTE and
the unit has further started giving occupancy after completion/semi-completion of
the project. STP of the unit was found non- operational at the time of inspection,

e oy IA1 BHAGIAN. Gl 2 (I0) CLERK
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the unit has not provided flow meter and separate energy meter on STP and
logbook was not maintained for the operation of the STP. The unit has not
provided details regarding disposal of STP treated water, moreover there was no
sludge generation as noticed at the time of inspection and unit has not submitted
getalls regarding mode of disposal of sludge generated. As per Environment
Clearance condition no. 7. the unit Is aiso required to maintain green belt but the
unit has not submitted any detail regarding green belt and not provided acoustic
enclosure on DG set

he matter was placed before the Committee constituted for assessment
of envronmental compensation in it's meeting held on 13.08.2024 and the
committee finalized environmental compensation as EC=PIx N x R x S x LF = 80 x
1825 x 250 x 1.5 x 1= Rs. 5.47,50,000/- where PI=Pollution Index. N= No. of days
of violation considered for 1825 days of violation made by the unit in this case has
fo be taken for 5 years unit R = Factor in Rupees. S= Factor of scale. LF =
Location Factor.

hersfore, Mis Taneja Developer & Infrastructure Limited, Village Kabri-
Faridpur, Sector- 37 & 39, Panipal is hereby directed to deposit Rs. 5,47,50,000/-
(Rupees Five Crore Forty Seven Lakn Fifty Thousand only) towards environmental
compensation penalty for the damage caused to the environment, with the
Haryana State Pollution Control Board in t's account no. 100053543757 having
IFSC code no. INDB0000164 in INDUSIND BANK situated at Sector-9, Panchkula.
within a period of 30 days, failing which unit shall be liable for action under the
applicable provisions for non compliance of the directions of the Board.

Dated Panchkula, the P. RAGHAVENDRA RAO
04-09-2024 CHAIRMAN
Endst.No. HSPCBIPLG/2024 Date:-

A copy of the above is forwarded to the following for information and
necessary action please:
1. The Regional Officer. Panipat Region, Panipat.
2. 8r. Accounts Officer, HSPCB Panchkula
3. Mis Taneja Developer& Infrastructure Limited, Village Kabri- Faridpur. Sector-
7
37 & 39, Panipat. Sinedby
Vikes Chand
Date: 05-09-2024 114529
Environmental Engineer (HQ)
or Chairman
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